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Both the applicants namely Ajit Kishore Nanda, 

son of Jana rdan Nanda, vll8cTeJunagarh, pO/S :Junagarh, 

District-Kalahandi and Hernenta imar Lyqs, son of Achutananda 

Das of Villaoe-Kcsalaada, p0/ps ;3habaripatna,District-Ka1ahandi 

were temporarily engaged for a period of One year from 

01-07-1991 to 30-05-1992 to help in the 1991 Census Operation 

for sorting and Tabulating of Census Data under the Regional 

Deputy Director of CeflS1S Operations in Koraput &egion of 

Crissa.They were paid a consclidaed rern1neraion at the 

rate of s,900/- per month during the said erid of one 

y ear. 

2. 	in Decem0er,1992, the egistrar General of India, 

incharge of C&SUS in the Ministry of Home Affairs,w rote 

letters to the Director Cera1 of Ernijoyment and Training 

of Labour Ministv of Government of India ; Director(Staff) 

Railway Board,NEw Delhi and to the Chairman of the Staff 

Selection ComiSsiOfl,N4 Delhi to show preferential 

trea-trrient in fur of retrenched staffs of Census 

Organisation.Some of the retrenched staffs of 1991 CensuS 

Operations approached this Tribunal in a serieS of cases 

i.e. OA No.144/1994 and other cases which were disposed 

of by this Tribunal in a common judgmen on S-5194 

with the followine directions: 

*2 	WOUld direct that all tb .ctiticners 
in all the above mentioned cases shall 	file 
their ppliCaLiOflS for considering their cases 
for apoiritmcnt to 	rSo of daca -entry 
Operator and for any other j3t/pOStS if availa1e 
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and if any other ret renched caryUAate who is 
not an dpplicant before us applies for such 
posts within 25th May, 1994 then his/her case 
should also be considered, 1e hope and trust 
as directEd earlier,the seniority list 	of 
all retrenched candidates must have been 
prepared nd it is further di rect€d that the 
flteLvie must take place between 15th June 

to 28th JUne,194 and each and every applicant 
should be noticed by Regd.os cl]ing uon 
the applicants to appear on a particular date 
to be fixed by the authorities for int€vi. 
If there is any age oar of thOSC retrched 
candidates, it is her€by relaxed. 

ACC ordingly selection for regular recruitment was 

taken and, as disclosed in the counter, some of the 

retrnched persons were given regular engagement in census 

0 rganisation. 

As it appears, appi icants took no step for seeking 

employment with prefernce of experiCe in census 

Organisation and after a lapse of eight years, have filed 

the present Criginal Application raising the grievances 

for not having b een provided any employment. 

S. 	bi1e keeping open the question of limitaticn/ 

delay involved in the present case, another Jivision Bench 

of this Tribunal on 1.5.2000 recorded the submissions of the 

counsel for the petitioners and issued interim directions 

to the following extent; 

It is subitted by learned counsel for the 
Petitioners that in vi ao of CensLis Operation 
undertaken by th€ Jepartment for 2001,a Larg 
numoer of 1,ersons are going to be appointed 
and the case of applicants should biso b 

at the time of selection/appointment 
to such posts.In consideration of the above , 
the prayer for interim relief is disposed of 
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with a direction to DepartmEnt-al Authorities, 
particularly Res.4 that in case for the 
CenSUS OperationS, 2001 respondents take up 
the appointments to n1y sanctioned posts, 
and in case the petitioners apply for any 
of such posts, their cases should also he 
considered as retrenched enlO'ees in their 
turn prcvid& the apply for th osts. 

6. 	It. is not known as to whether the prest Applicants 

applied for engacement in the CisuS Operations, 2001 or as to 

whether they have oeefl engaged or not. The Counsel for the 

Applicants haie choosen to remain aosent repeatedly for last 

four dates i.e. on 3-9-2001, 7-11-2001, 4-1-2002 and on 

31-1-2002. on 31-1-2002 we perused the Original Application 

and the countEr filed oy the Department 	with the aid and 

assistance of Learned Additional Standing 	Counsel Mr.U.3. 

Mahapatra. 

The applicants having approached this Tribunal 

in the present Original Application after lapse of eight 

yea rs, this case is grossly barred by limi:ation arY3. hence 

the same is dismissed on the ground of delay and laches. 

 in the result, the Original AppliCatiOn is 

accoingly dismissed out rhere shall be no order as to 

costs. 
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